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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 
BENCH, AT PUNE 

 

Original Application No.21 of 2025 WZ. 

 

Madhukar Vishnu Gaikwad & Others                    - - - -} Applicants. 

  Vs 

  MoEF & CC & Others                                           -  - - -} Respondents. 

 

Counter - Reply to the Rejoinder on behalf of the R.N.7 

 

MAY IT PLEASE YOUR HONOUR: 

The R.N. 7 is filing its Counter-Reply to the Rejoinder filed on behalf of the Applicant as 

under: 

1) The Applicant has made only referred the allegations made in the original 

application about “fake & misleading information” as mentioned in the OA 

Memo, Page-14, Para-6, giving example of his submission of a “totally false & 

fake NOC dated 30.08.2017 from Jaipur Grampanchayat” & alleging that the 

Respondent’s blanket denial without addressing these specific allegations is 

insufficient. It appears that merely because the Applicant made allegations 

about the said NOC dated 30.08.2017, it becomes fake & false in the year 2025 

because of the objections are raised by the Applicant. No other any evidence 

is brought on record except making such wild allegations. The NOC granted in 

the year 2017 can not become void & false in the year 2025 without challenging 

it earlier.  

 

2) The Applicant further alleged that the “no prior survey or study was conducted 

by the Respondent-Industry or asked by the MoEF & CC or MPCB regarding 

the existing pollution level,” despite previous industrial set up & therefore raises 

doubts about basis of the EC. While doing study almost all aspects were taken 

in to consideration. The Applicant fairly admitted that “no EC was required at 

that time for initial Consent to Establish, but unnecessarily raising doubts about 

the EIA-EC process. The Summary of the EIA Report is enclosed & marked as 

an Annexure-1. 

 

3) The R.N. 7 has already filed a detailed Affidavit in Reply to the Application with 
the submission that the decision to conduct public hearing on 2 times was taken 
by the District Collector and MPCB jointly. It is submitted that about the expiry 
of IEM at the time of 1st Public Hearing, the Committee has rightly decided to 
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conduct Second Public Hearing. It is denied that the issue of expiry of IEM was 
supressed. (Para-11 & 12 of the Affidavit in Reply to Main Application). 
 

4) The next contention raised by the Applicant in Rejoinder refers to the non-
following of the conditions of EC & C to E & receipt of the C to O without 
examination of compliance of conditions. If we refer to para-14 on page-17 of 
the Application, the Applicant is just trying to link up it with the Proposed 
Directions dated 03.04.2025 & Interim Directions dated 06.05.2025 & forfeiture 
of BG of Rs.25 Lakhs as a non-compliance.  
 

5) In fact, whatever non-compliances were observed for that purpose the MPCB 
had issued first P.D. The R.N. 7 had submitted the Reply thereto giving the 
details of the steps taken by it. The copies of the PD & Reply thereto are 
enclosed & marked as an Annexure- II & III respectively. Thereafter, the 
Respondent-Board extended the personal hearing & then issued the Interim 
Directions dated 06.05.2025. The copies of ID & the Compliance reported about 
it are enclosed & marked as an Annexure- IV & V respectively. The MPCB has 
already forfeited Bank Guarantee of Rs. 25 Lakhs for the said PD & ID. 
Therefore, there was no necessity to file present application.  
 

6) The actions initiated by the R. Nos. 5 & 6 can be summarized as below: 
 
6.1) The Applicant had made one complaint through some of Villagers 

regarding air, water & noise pollution alleged to have been caused by 
the R.N.7. The Respondent-Board deputed its officials at Satara to 
investigate complaint & to verify the compliance of consent conditions 
on 27th December 2024. The R.N.6 had issued the Proposed Directions 
dated 03rd April 2025 for storage of untreated/ partial treated effluent 
within factory premises & discharging it as well as for not operating it 
properly. The R.No.7 has already submitted its reply to the proposed 
direction dated 04.04.2025 stating that, the sugar industry has provided 
ETP consisting of primary, secondary and tertiary treatment with sand 
filter, activated carbon system and complied with the provision of plant 
of adequate capacity of 2400 CMD per day and also provided 
Condensate Polishing Unit of 4800 CMD per day. It is also 
communicated that industry has lifted waste water to ETP and treated 
the same. The industry does not discharge any untreated water outside 
the factory premises and recycle, reuse treated effluent. The copies of 
the PD & Reply thereto are enclosed & marked as an Annexure- 2 & 3 
respectively. 
 

6.2) The officials at MPCB-Satara office caused visit & inspection to verify 
the compliance of the P.D. by informing the Applicant & Complainants. 
However, none of them remained present & it was observed that the 
sugar-unit was closed on account of its season was over from 27th 
February 2025. It was also observed that the R.N.7 has lifted all the 
untreated effluent stored into Katcha Pit inside its premises & taken it to 
the ETP. R.N.7 also discarded Katcha Pit/s. No discharge found into 
Natural Odha & two open wells & outside the premises. The construction 
of distillery has been started after obtaining C to E. A copy of the Visit 
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Report dated 07th April 2025 is already attached to the Affidavit in Reply 
filed on behalf of the R. Nos.5 &6 respectively at Annexure-II with the 
Photographs, which clearly shows the clear water with green belt (Page-
535 to 555 of the MPCB-Affidavit). 
 

6.3) The R.N.6 had extended the personal hearing on 08th April 2025 & 
issued of late the Interim Directions dated 06th May 2025 to dispose of 
stored effluent & abandon stone quarry at the backside of factory, which 
was already done & verified during the visit & inspection on 07th April 
2025. The copy of the ID is already attached at Annexure-III to the 
Affidavit of the MPCB at Page-556.  
 

6.4) R.N. 5 & 6 have further submitted the point-wise compliance of the 
MPCB-Interim Directives in a Tabular Form at an Annexure-IV of its 
Affidavit in Reply with progress of Distillery Installation. (Affidavit of R. 
No. 5 & 6 dated 11.06.2025, Pages-557& 558). 
 

6.5) R.N.5 & 6 have already forfeited B.G. of Rs. 25,00000/- for the above 
violations & further obtained B.G. of Rs. 50,00000/- to ensure future 
proper O & M and not to cause any violations. (Affidavit of R. No. 5 & 6 
dated 11.06.2025, Page-558- Sr. No. 5 & 6 of the Table.)  

Therefore, total compliance of the Directions done & no necessity 
to keep the matter pending. 

 
7) The Applicant has not given any specific non-compliance about the alleged 

problem of air & water pollution as stated on page-678 duly supported by the 
documentary evidence at para-second of the Rejoinder-Application to the 
Affidavit in Reply filed by the R.N. 5 & 6 respectively. The R.N. 7 has been 
granted First Consent to Operate on 19.12.23 & it has started its First Crushing 
Season on 30/12/2023 and completed on 19.03.2024. The Second Season of 
2024-25 started on 20.11.2024 and closed on 27.02.2025. It appears that the 
Applicant has initiated his action only after appearance of the News Paper 
Report on their complaint reported themselves in the news paper dated 
16.01.2024 when sugar unit hardly started its full-fledged activity. 
  

8) The MPCB has in fact, initiated its actions in the month of April 2025 & also 
forfeited the BG of Rs.25,00000/- towards whatever non-compliances were 
observed by it & hence no further substantial question arise to file the present 
application. (Affidavit of R. No. 5 & 6 dated 11.06.2025, Page-558- Sr. No. 5 & 
6 of the Table.) Therefore, no further substantial question remains to be 
decided. 

If we refer to para-14 on page-17 of the Application, the Applicant is just 
trying to link up it with the Proposed Directions dated 03.04.2025 & Interim 
Directions dated 06.05.2025 & forfeiture of BG of Rs.25 Lakhs as a non-
compliance. 

 
9) The Applicant has further raised the issue regarding ZLD and effluent 

discharge, stating that the Original Application explicitly states that “Not 
achieving ZLD anytime during its entire period of operation” as mentioned on 
page 18 Para 17a.  
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The Applicant is trying to misrepresent by insisting on ZLD since starting 

of the sugar unit. The Consent to Establish dated 17.12.2019, at Annexure-A 

on page 602 in Condition No.4(1) specifically provides that out of 450 CMD 

sugar effluent plus cogeneration effluent 104 CMD, 104 CMD shall be 100% 

recycled and remaining 450 CMD effluent shall be utilised on land for 

irrigation purpose.  

ZLD Condition has been imposed for the first-time in the E.C. dated 

19.04.2023 obtained for expansion of existing sugar industry from 10,000 TCD 

Sugar Factory (scrapping existing 800 TCD plant), 60 MW Co-gen Plant (50 

MW from Co-gen Plant & 10 MW from Distillery) and 200 KLPD molasses-

based distillery located at Ganesh Tekadi, Jaipur (Nhavi Bk.) Taluka-Koregaon, 

District- Satara by Shivneri Sugar Ltd. Therefore, for the first-time for raw-

Spentwash generated after establishment of distillery @ 1600 CMD MEE 

condition imposed for concentration and of which, 320 CMD incineration boiler 

condition has been imposed and 1726 CMD effluent from condensate, cooling 

and boiler blowdown, lab and wash effluent will be treated in CPU. Treated 

effluent will be fully recycled in the process thereafter. Here, the ETP Plant 

based on Zero Liquid Discharge System have been imposed.  

The distillery work is still in progress and therefore, the contention 

of the Applicant “Not achieving ZLD anytime during its entire period of 

operation” in its Application and Rejoinder are not applicable at all. 

(Condition No. 2 on page 614 and 10 on page 615 of Annexure-B- E.C. dated 

19.04.2023 to the Affidavit in Reply filed by the R.No.7 dated 10.06.2025). As 

far as the contention about discharge of effluent admitted by the MPCB, various 

news articles and exceeding parameters of BOD & COD, SS, and Chloride are 

concerned, the MPCB has already forfeited BG of Rs.25 Lacs and therefore, 

there is no necessity to do further scrutiny of leakage water, for which remedial 

measures are already taken to treat it in the ETP. 

 
10) With reference to Online Continuous Monitoring System (OCEMS), since the 

E.C. has been received recently on 19.04.2023 and the installation of Distillery 
is under progress, though Piezometer well site is selected and identified, 
because of the work of installation of Distillery is in progress, the work could not 
be started. The parties have approached for the work and the work order is to 
be finalized by following due procedure. (Para No.26 in table No. 7.30 at Page 
No. 591-592). OCEMS data has already connected and the details are given in 
the Affidavit in Reply to the Application by R.No.7. (Para No. 26 of Table – 17.41 
At Page No.596).  
 

11) Water Use and Rainwater Harvesting & Solar System -(Sr. No.7 at Page- 681 
of Rejoinder)- 

Since, the distillery is yet to be commissioned and installation is in-
progress, rainwater harvesting and installation of solar system is in the process 
of finalization of appropriate agencies for providing it. (Para No.26 in table No. 
8.31 at Page No. 593). 
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12)  Monitoring Reports and Ground Water Quality- (Sr.No.8 at Page 681 of 
Rejoinder)- 

The third-party reports of the Applicant cannot be taken into 
consideration with reference to ground water quality monitoring of M/s Sona 
Analytical and Research Lab, Satara and M/s Green Envirosafe Laboratory. 

 
13)  Start of crushing season without valid consent from the MPCB- (Sr.No.9 at 

Page No. 683 of Rejoinder). 
The MPCB consent was pending and was granted on 02.03.2025 

without any refusal for the crushing season 2024-25 season and therefore, it 
cannot be treated as violation. (Para No. 26 in table No.33.59 at Page No. 599, 
of Reply-Affidavit). 

 
14)  Molasses Storage- (Sr.No.10 of Rejoinder at Page No.683-684) 

Industry has already provided MS Molasses Tank of adequate capacity of 
15000 M/T. Industry does not stored molasses other than MS Tank. (Para No. 
26 in table No.26.50-51 at Page No. 597, of Reply-Affidavit). 
 

15)  General Denials Vs. Specific Allegations- (Sr.No.11 at Page 684 of Rejoinder)- 
The News Paper Article and other general allegations about development of 
green belt and initiating various actions by MPCB are already taken into 
consideration with regard to forfeiture of BG of Rs. 25 Lacs and nothing new 
specific is brought on record by the Applicant except repetitive allegations in 
the Rejoinder. Hence, on the basis of the Affidavit filed by the R.No.5 & 6 and 
the Affidavit filed by & on behalf of MoEF & CC with the details of on what basis 
E.C. has been recommended and granted. The CPCB has also not made any 
adverse remarks in respect of the facility of R.No.7. Hence, the Application may 
kindly dispose of without any cost. 
 
Date – 08.07.2025 
Place - Pune 

                                                                                                  

                                                                                                          (Dattatraya Devale) 

Adv. For R.No.7 
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